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Hon'ble the Chief Justice has been pleased to constitute a

Committee cornprising Ifon'ble Mr. Justice Ali Mohammad

Vlagrey and Hon'ble Mrs. Justice Sindhu Sharma to examine and

rnouitor the progress of the trials under the provisions of Jarnmu

& I(ashnrir Prol.ection of Children fi'oln Sexual Violence

Orclinance,20l8. The Hon'ble Committee would also examine

arrcl fr'arne the guidelines lor the Special Courls, so that child

Ii'ienclly atrnosphere is providecl in such Courts in tune ancl spirit

with the provisions of the POCSV Ordinance.
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Copy of the above forwarded to:
L Principal Secretary to Hotr'ble the Clrief Justice, High Court of J&K, Srinagar,
2. Secretary to Hon'ble Mr. Justice Ali Moharnmad Magrey,I Secretarl' 

:: ::: :[Il;iHff,::]iil:,lil;ffi,r,
4. ('l'C e-(lorrrts. Iligh Court oIJ&l(, Srinagar for inforrnation artd rvitlt the recluest to upload the

sar)re o, r,e of'cial rvebsite of J&K I lig' Courr. 
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